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T VE CENTRAL SILK BOARD (AMENDMEN'I)
ACT, 1970

oo No. 21 OF 1970

[23rd May, 1970]
An Act urther to amend the Central Sllk Board Act, 1948.

\
Be it enacted by Parhament in the Twenty -first Year of the Repubhc
of India as follo :

1, This Act may be called the Central Silk Board (Amendment) Act, Sliort .
1970 - tlte T

61 of 1948, 2. In the Central \Silk Board Act, 1948 (hereinafter referred to as the Apmeng.
- principal Act), in sction 1, in sub-section (2), the words “except the ment of
‘State of Jammu and Kashmlr” shall be omitted. ' section 1.

3. In section 8 of the principal Act— - : Amend-
) - ment of
(@) in sub—sec’uoo @)— : . | section 8.

(i) in clause (§), for the words “reeling of silkworm cocoons”,
the words “reeling\or, as the case may be, spinhi‘ng of silkworm
cocoons -and silk wéste” shall be substituted;

(ii) clause (c) sh\all be om1tted
(b) in ‘sub-section (3)\-——

(7,) clause (b) shall\ be om1tted _ _
(ii) in clause (c), the word “other”. shall be omitted.

4. In section 12 of the prmcrpal Act, for sub-sections (2) and (3), the p,..q4.
followmg sub-sections sha11 be su‘psntuted namely:— "~ . ment of

section 12,
#(2). The accounts of the Board shall be aud1ted by the Comp-
troller and Auditor-General of indw at such intervals as may be
specified by him and any expenohture incurred in connection with
such audit shall be payable by the Board to the Comptroller and
Auditor-General. \

\

(3) The Comptroller and Aud1tor General of India and any person
appointed by him in connection with' the audit of the accounts of the
Board shall have the same rights, privileges and authority in connec-
tion with such audit as the Comptroller and Auditor-General of India
has in connection with the audit of Government accounts, and, in
particular, shall have the right to deméand the production of books,
accounts, connected vouchers and other \ocuments and papers and to
inspect any of the offices of the Board. \

\
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(4) The aceounls vf the Board ss certified by the Comptroller and
Auditor-General of India or any person appointed by him in this
behalf together witﬁx the audit report thereon shall be forwarded annu-
ally to the Central 'Government and that Government shall cause a
copy of the same. to he lald before each House of Parliament. :

~ (5) A copy of the‘\accounts of the Board as so certified together
with the audit report t\freon shall be forwarded simultaneously to

the Board.”.
Iljlfsertion 5. After section 12 of the pnnc1pa1 Act, the following section shall be
section inserted, namely:—
12A. \
fggg‘;?l “12A. The Board shall prepare for every financial year a report
C of its activities and achievements during that year and submit the
report to the Central Governmept in such form and on or before such
~date as may be prescribed, and. \that Government shall cause a copy
of the report to be laid before e\ach House of Parliament.”.
\
Amend- 6. In section 13 of the principal Act,lY—
ment of i
section 13. (a} in sub-section (2)— \

Y

accounts” shall be omitted;

(it) after clause (viii), the followgng clause shall be 1nserted
namely :— .

\ |
“(vma) the form of the annual report of the Board and the
date on or before which it shall be submi tted to the Central Gov-
ernment,”, A\

(b) for sub-section (3) the following sub\éectlon shall be substi- -

tuted, namely:— . ; o)
“(3) Every rule made under this sect1on\éﬁall be laid, as soon
as may be after it is made, before each House of, Parliament while
it is in session for a total period of thirty da:}e which may be
comprised in one session or in two successive k\elassions, and if,
‘before the expiry of the session in which it is so \ald or the ses-
sion immediately following both Houses agree ln\ makmg any
modification in the rule or both Houses agree that the rule
* should not be made, the rule shall thereafter have \effect only
in such modified form or be of no effect, as the case may be; so,
‘however, that any such modification or annulment‘shall be
without pre]ud1ce to the validity of anything prev1ously done

under that rule.”

3
\

- : ' (i) in clause (viii), the Words “and the audit of . ,’s,uch”' a



